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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

(Filed under Section 14 and 15 of the National 
Green Tribunal Act, 2010) 

ORIGINAL APPLICATION NO. 392 OF 2022 

IN THE MATTER OF: 

PRASOON PANT &ANOTHER ... APPLICANTS 

VERSUS 

UNION OF INDIA & OTHERS ... RESPONDENTS 

REPLY ON BEHALF OF RESPONDENT NO.24 {i.e. ARIHANT 
ARnF,N) TO THE APPLir ATION OF THE APPLICANTS. 

;l\1OST RESPECTFULLY SIIOV{ETII~ 

1. That at the outset the answering Respondent No.24 vehemently denies and 

objects to all the allegations, averments and submissions made by the 

Applicants in the present Application pending adjudication before this 

Huu'Lle Naliuual Green TriLuual (herduailer referreJ lo "Hon'ble NGT") 

unless the same is specifically averred and traversed herein below. The 

allegations, averments and submissions made by the Applicants against the 

Respondent No.24 ( earlier aiTayed as Respondent No.21) are false, 

fri vuluus , mischievuu:-:;, cuucucteJ, incorrect, bugu~ :.mJ ba~elem; and are 

mere figments of imagination of the Applicants which are completely 

contrary to the facts and circumstances based on relevant documentary 

records available with the answering Respondent No.24. The Applicants 

have not produced any material and relevant documents on record to 

substantiate their case against the answering Respondent No.24 that the 

answering Respondent No.24 has extracted illegal ground water from the 

earth for the last 10 years instead has suppressed the material facts and ... __ 

documents which are very relevant and crucial for fair adjudication of th~ . 
For Arihant lnfrra Realtors Pvt L a. 
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matter from this "Hon'ble NGT". Hence, in view of the above, the present 

Application of the Applicants deserves no merit and is thus liable to be 

dismissed in limine. The Applicants are to be put to strict proof in respect 

thereof. 

2. That the present Reply on behalf of the answering Respondent No.24 is 

being filed and represented through Sh. Rajesh Jain, who is the 

Director/ Authorised Representative of answering Respondent No.24 who 

has been duly authorized vide Board Resolution dated \ 1· 0 1·l4 to do all or 

any of the following acts, deeds, matters and things in respect of or 

connected with the present matter on behalf of the answering Respondent 

No.24 and further to institute, file, a.ppoa.r, contest, depose, and re.present 

the case on behalf of the answering Respondent No.24 herein. A copy of 

the Board · Resolution dated t I • C!:>l ,i ~is appended hereto and marked as 

Annexure-A-1/1. 

PRELIMINARY OBJECTIONS: 

1. That the present Application filed by the Applicants are not at all 

maintainable and ente1iainable against the answering Respondent No. 24 as 

the building construction activities of the answering Respondent No. 24 

have been completed in all respects in the year, 2016 and the Occupation 

Ce1iificate (i.e. 0 C) has been issued to the answering Respondent No. 24 

on August 2017 and the present Application has been filed in the year 2022 

by the Applicants herein without any cause of action whatsoever between 

the answering Respondent No. 24 and the Applicants herein. Moreover, the 

averments/allegations made against the answering Respondent No. 24 by 

the Applicants are only by way of an afterthought without any substance in 

it and the same is totally bogus and baseless. It is pertinent to mention 

herein that the answering Respondent No. 24 was procuring the water for 

its building construction activities from Sewerage Treatment Plant (ie. 

STP) of GNIDA and the said construction activities have been completed 
i7or Ariha 'lnfr:-:i R-"2ltors P•iL Uci. 
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way back in the year 2016 which 1s an undisputed matter of fact and 

record. 

2. That the present Application filed by the Applicants in the present form 

before the "Hon'ble NGT" is not at all maintainable and entertainable by 

this "Hon'ble NGT" for the simple reason that the Applicants herein has 

not approached the "Hon 'ble NGT" with clean hands as the Applicants 

herein had very clandestinely and surreptitiously suppressed the material 

facts which are very crucial and significant facts from this "Hon'ble NGT" 

to build up a case against the answering Respondent No.24 to harass and 

extract ill gotten benefits under the garb of enriching the Applicants on one 

pretext or the other. The so called averments/allegations made in the 

Application by the Applicants are mere figments of imagination without an 

iota of truth in it as the same are bald and vague allegations without any 

substantial material available on record and as such the present Application 

of the Applicants deserves no merit and is thus liable to be dismissed at the 

threshold itself. The Applicants are to be put to strict proof in respect of the 

averments/allegations made therein. 

3. That the present Application of the Applicants are otherwise also not 

maintainable and entertainable by this "Hon'ble NGT" as there is no valid 

cause ul adion existing by and between the Applicants and the answering 

Respondent No.24 as the answering Respondent No.24 has not committed 

any offence w.r.t. extraction ot ground water from the eaiih as 

alleged/averred by the Applicants in the present Application which speaks 

volume. There is no locus standi for the Applicants to file the present 

Application against the answering Respondent No.24 in the absence of any 

valid cause of action. The entire Application is totally silent on the aspect 

w.r.t. extraction of ground water by the answering Respondent No.24 as 

the Applicants have totally failed in its attempt to substantiate that the 

answering ~~~p(?nd~? ~ .. ,,1'!?:~1- - ~~a~ : infact extracted the ground water 
, u, Anham nrr:_ ~,. ,: l.,J,:i, ,t . du. 
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illegally and unauthorisedly which has caused inconvenience to the 

Applicants which has thus resulted into filing of the present Application 

before this "Hon'ble NGT". Hence in view of the above factual matrix and 

in the light of the same, the present Application of the Applicants are thus 

liable to be rejected outrightly as the same has been filed with a view to 

harass the answering Respondent No.24 for garnering ill gotten benefits 

and as such the present Application is liable to be dismissed in limine. 

PRELIMINARY SUBMISSIONS 

1. That at the outset, the answering Respondent No.24 most respectfully 

submits before the "Hon'ble NGT" that the answering Respondent No.24 

is a reputed and renowned company in the field of infrastructure and real 

estate development and is a household name in the real estate and 

construction business and possess great reputation and good will in the 

construction industry as well as among the masses in and across Delhi and 

NCR. The only intention behind filing of the present Application by the 

Applicants are with the sole intention to disrepute and malign the goodwill 

of the answering Respondent No.24 herein thereby using it as a way and 

means to pressurize the answering Respondent No.24 herein, to make 

unlawful gains to the Applicants herein. 

2. Thul Lhe un:.Nv'ering Re:J_µu11Ju11l No.241110::it re::ipcutfully ::iubmit::i before the 

"Hon'ble NGT" that the construction activities of Arihant Arden Complex/ 

Group Housing Complex located at Plot No.GH-07A, Scctor-1, Greater 

Noida, Uttar Pradesh was completed in all respects. It may not be out of 

place to mention herein that the building construction activities of the 

answering Respondent No. 24 have been completed in all respect in the 

year 2016 and the Occupation Ce1iificate (i.e. 0 C) has been issued to the 

answering Respondent No. 24 on August 2017 which is a matter of fact 

and record. It is also a matter of fact and record that the consumption of 
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water for the building activities were procured from Sewerage Treatment 

Plant (i.e. STP) of "GNIDA". Thus, the answering Respondent No. 24 has 

not in any way extracted ground water from the earth for its building 

construction activities or at all as alleged by the Applicants herein. It is 

submitted that the resident owners have made an association in the name 

and style of Arihant Arden Association of Apartment Owners and the same 

has been duly registered under the Societies Registration Act vide 

Registration No. GBN/06174/2018-2019 dated 16.11.2018. For ready 

reference of the "Hon'ble NGT" a copy of the said Registration Certificate 

dated 16.11.2018 issued by the Registrar of Society, Uttar Pradesh in the 

name of Arihant Arden Association of Apartment Owners is appended 

hereto and marked as Annexure-R-1/2. 

3. That the answering Respondent No.24 most humbly submits before the 

"Hon'ble NGT" that upon the request of the Association of Apartment 

Owners (hereinafter referred to as "AAO") the answering Respondent 

No.24 had handed over the possession of the Arihant Arden Complex/ 

Group Housing Complex along with all common area, facilities and 

services together with the relevant document/ NOC's/ Certificates to the 

"AAO" on 14.01.2019 which is a matter of fact and record. Be that as it 

may, it i3_ pertinent to mention. herein that the 11AA0 11 had tJ.kcH uve1 ll1e 

possession of the Arihant Arden Complex/ Group Housing Complex w.e.f. 

15.01.2019 onwards upon the express terms and conditions mentioned on 

the certificate of handing over of Arihant Arden Complex/ Group Housing 

Complex dated 15.01.2019. For ready reference of the "Hon'ble NGT" a 

copy of the certificate of handing over of Arihant Arden Complex/ Group 

Housing Complex dated 15.01.2019 is appended hereto and marked as 

Annexure-R-1/3. 

4. That after handing over of the possession of Arihant Arden Complex/ 

Group Housing Complex to the "AAO" the responsibility is with "AAO" 
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to maintain and upkeep the facilities and services of the aforesaid complex 

and to provide safeguard and security to ensure that all the facilities and 

services are provided to all the resident allottees/ members without any 

disruption whatsoever. Thus, the sole responsibilities of maintaining the 

aforesaid complex has been shifted on to the "AAO" w.e.f. 15.01.2019 

onwards which is a matter of fact and record. 

5. That in so far as the averments/allegations made by the Applicants qua the 

present Application before the "Hon'ble NGT" is concerned the answering 

Respondent No.24 has got no role whatsoever as the answering 

Respondent No.24 has not extracted the ground water from the earth as 

allegedly alleged/averred by the Applicants as the answering Respondent 

No.24 was procuring the water from the Sewerage Treatment Plant (ie. 

STP) of GNIDA. It is submitted that thereafter the water was procured for 

the usage of the residents of the answering Respondent No. 24 was from 

"GNIDA" which fact can be further clarified and justified from the builder 

residential water charges cum payment intimation issued by the Manager 

(Jal) bearing reference no. GNIDA/BRS02/10 dated 07.02.2023. For ready 

reference of the "Hon'ble NGT" a copy of the said builder residential water 

charges cum payment intimation dated 07.02.2023 is appended hereto and 

marked as Annexure-R-1/4. 

6. That be that as it may, it is pertinent to mention herein that a bare reading 

and a careful perusal to the Annexure-R-1/4 vividly and unequivocally 

throws a clear picture as to the date of origin of procuring the water for the 

usage of the residents of the answering Respondent No.24 is w.e.f. 

15.12.2016 onwards from the "GNIDA". Thus, from the aforesaid 

submissions and based on the same, it is amply clear that the answering 

Respondent No.24 is not at all extracting the ground water from the earth 

as mischievously and malafidely alleged/ averred by the Applicants herein 
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in the present Application filed before the "Hon'ble NGT" which speaks 

volume. It is submitted that by fJling the present false, frivolous, 

concocted, baseless and bogus Application by the Applicants had made 

themselves in the back foot based on the factual matrix of the case as it can 

be easily determined that th~ so called averments/allegations made against 

the answering Respondent No.24 does not hold any good as the same are 

manufactured and fabricated without any substance whatsoever. Thus, in 

view of the aforesaid factual aspects and in the light of the same, it can be 

easily asce1iained that there is neither any cause of action nor any locus 

standi for the Applicants to array the answering Respondent No.24 as a 

po.rty to the pt•crmnt 1wncccdir,g:.3 pending udjudi(,Htion bcJ01i.:. the 111Io11 1ule 

NGT" and as such the present Application of the Applicants are devoid of 

any merits whatsoever against the answering Respondent No.24 and as 

such the answering Respondent No.24 shall be deleted from the array of 

parties with exemplary cost(s) in favour of the answering Respondent 

No.24 and against the Applicants. 

PARA WISE REPLY: 

I. That the contents of para no. I of the Application save and except those 

which are matters of record are hence vehemently denied as false , 

frivolous, concocted mischievous, incorrect, bogus and baseless. The 

Applicants are to be put to strict proof in respect thereof. 

II. That the contents of para no. II of the Application save and except those 

which are matters of record are hence vehemently denied as false, 

frivolous, concocted mischievous, incorrect, bogus and baseless. The 

Applicants are to be put to strict proof in respect thereof. 

III. That the contents of para no. III of the Application save and except those 

which are matters of record are hence vehemently denied as false, 
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frivolous, concocted mischievous, inconect, bogus and baseless. It is not 

denied only to the extent that the present Application is being filed U/S. 14, 

15, 18 (1) & 20 of the National Green Tribunal Act, 2010 seeking to issue 

a direction to the Respondent- Authorities to stop the Project Proponents, 

but it is wrong and vehemently denied that namely private developers who 

are extracting groundwater illegally at construction stage of their projects 

as well as otherwise despite Noida Extension falling in a "Over-Exploited" 

category as per the CGA classification and in "notified" category as per 

classification of the Uttar Pradesh Govermnent. It is submitted that the 

answering Respondent No.24 is not at all extracting the ground water 

illegally for conRtruction of its project as the answering Respondent No.24 

was procuring water from the Sewerage Treatment Plant (ie. STP) of 

GNIDA by paying applicable charges as demanded by them for facilitating 

the service of water to the location of construction. Thus, the 

averments/allegations made by the Applicants in the current para under 

reply does not relate in any manner whatsoever to the answering 

Respondent No.24 and the so called averments/allegations made by the 

Applicants are based on figments of imagination far away from truth 

besides baseless. It is not denied only to the extent that presently, the UP 

Ground Water (Management & Regulation) Act 2019 is in force in UP. It 

is wrong and vehemently denied for want of knowledge that the Applicants 

have made oomplainto againot tho illogal mctraotion to tho authoritioo 

concerned, however no actior1 has been taken by lhe authorities so fat. 

Each and every averment which are not specifically denied or replied is 

hereby vehemently denied. The Applicants are to be put to strict proof in 

respect thereof. 

REPLY TO FACTS IN BRIEF: 

1. That the contents of para no. 1 of the Application are false, frivolous, 

concocted mischievous, inconect, bogus and baseless. It is not denied only 
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to the extent that one of the Applicants is a resident" of Ghaziabad and the 

other belongs to Greater Noida. It is wrong and vehemently denied that 

both of them are deeply concerned about the threatened groundwater 

resources of the area. It is fmiher wrong and vehemently denied that being 

nearby residents of this region they are at the receiving end of this 

horrendous depletion of water table that 1s going on unheeded. It is 

submitted that the answering Respondent No.24 has got nothing to do with 

respect to the extraction of ground water from the earth as the answering 

Respondent No.24 was procuring the water from the authority which is 

Sewerage Treatment Plant (ie. STP) of GNIDA for its construction 

activities much prior to filing of the present application by the Applicants. 

Ead1 arnl eve1y aveum.:ul which au.: uul s1 .. H.::L:ifit.:ally JeuieJ Ul' replieu i~ 

herehy vehemently denied. The Applicants are to be put to strict proof in 

respect thereof. 

That the contents of sub para of para no.1 of the Application are 

false, frivolous, concocted mischievous, incorrect, bogus and baseless and 

the same arc denied for want of knowledge. It is wrong and vehemently 

denied for want of knowledge that the Applicant No 1 is currently working 

with an environmental NGO as a consultant. It is fmther wrong and deuieJ 

for want of knowledge that previously the Applicant has approached the 

Hon 1 ble Tribunal regarding illegal abstract10n of groundwater in 

Uhaz1ahad & Hapur Districts. Each and every averment which are not 

specifically denied or replied is hereby vehemently denied. The Applicants 

are to be put to strict proof in respect thereof. 

That the contents of sub para of para no.1 of the Application save 

and except those which are matters of record are hence vehemently denied 

as false, frivolous, concocted, mischievous, incorrect, bogus and baseless. 

It is wrong and vehemently denied for want of knowledge_ that the :c,rAr\~rr=~I ~'.-u
0

·-, 

~ , __ _ _ J 
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Applicant No.2 is a public spirited person residing in Sunpura village of 

Greater Noida which is near Noida Extension. It is further wrong and 

vehemently denied for want of knowledge that he has been substantially 

raising issues pertaining to environment and has also approached the 

Hon'ble Tribunal against lack of sewerage in several villages of Greater 

Noida. It is wrong and vehemently denied for want of knowledge that he 

also keeps raising his voice against the environmental degradation in the 

area. It is submitted that the above submissions are not at all related to the 

answering Respondent No.24 and as such the answering Respondent No.24 

is not at all aware regarding the same. Each and every averment which are 

not specifically denied or replied is hereby vehemently denied. The 

Applicants are to be put to strict proof in respect thereof. 

2. That the contents of para no. 2 of the Application save and except those 

which are matters of record are hence vehemently denied as false, 

frivolous, concocted mischievous, incorrect, bogus and baseless. It is not 

denied only to the extent that the Respondent No. l is Ministry of 

Environment, Forest and Climate Change responsible for overall regulation 

and conservation of environment in the country. It is not denied only to the 

extent that the respondent No 2 is Central Pollution Control Board or 

CPCB that is responsible for keeping a check on illegal groundwater 

extraction alongside CGW A. It is not denied only to the extent that the 

Respondent No 3 is Central Ground Water Authority (CGWA) responsible 

for keeping an overall check on groundwater extraction in the country 

under special powers granted under EP Act 1986. It is not denied only to 

the extent that the Respondent No 4 is Uttar Pradesh Pollution Control 

Board (UPPCB) responsible for taking steps such illegal extraction at the 

state level. It is not denied only to the extent that the Respondent No.5 is 

Director, UP Ground Water Department who is Member Secretary of UP 

Ground Water Authority. It is not denied only to the extent that the 
; (, t Arihant lnfr:-., ~£';, /•,,,~ .i, .1 . t . .._. · • -~ "' WI~ I / _ I. , Q. 

~ 

~ 
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Respondent No 6 is NCR Planning Board responsible for setting up 

policies for Delhi-NCR. It is not denied only to the extent that the 

Respondent No.7 is District Magistrate Gautambudh Nagar who is 

responsible for overall protection of environment and control of pollution 

including conservation of groundwater in district Gautambudh Nagar. It is 

not denied only to the extent that the Respondent No 8 is Greater Noida 

Industrial Development Authority or GNIDA responsible for sanctioning 

projects after sanctioning water supply before approving the project plan. It 

is wrong and vehemently denied that the Respondent Nos. 9-40 are private 

builder groups & projects that are illegally extracting groundwater in Noida 

Extension. It is submitted that the answering Respondent No.24 have not 

illegally extracted ground w ale1 a~ allegeu/aveueu l.Jy Lhe A_µ_µlit:a1Hs as il 

is a matter of fact and record that the answering Respondent No.24 was 

procuring the water from the authority i.e. Sewerage Treatment Plant (ie. 

STP) of GNIDA by paying applicable charges from time to time. Each and 

every averment which are not specifically denied or replied is hereby 

vehemently denied. The Applicants are to be put to strict proof in respect 

of making false, frivolous, incorrect and baseless averments/allegations 

against the answering Respondent No.24 in the current para under reply. 

3. That the contents of para no. 3 of the Application are false, frivolous, 

concocted mischievous; inc01Tcct, bogus and bm:;eleoo. It iG ,vrong and 

vehemently denied th::it the present Applic3tion points out to the large-3calc 

extraction that is being carried out by private builders in Noicla Extension 

area for the last 10 years without a prior NOC from the CGW A at various 

stages of their projects- from start to completion and afterwards. It is 

submitted that the answering Respondent No.24 has not committed any 

illegal ground water extraction for the past ten (10) years as alleged by the 

Applicants in the current para under reply. It is wrong and vehemently 

denied for want of knowledge that the Applicants had written to state and 

the Central authorities for action and despite their respons~s frqm time to 
I • ~-1•- -~ -''JI I tl! ; ,:;z i\rihant nw :, ~---,: ,. _ _1; :, ' • • 
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time, no concrete action to stop the illegal groundwater extraction has been 

taken by the authorities so · far in Noida Extension. Each and every 

averment which are not specifically denied or replied is hereby vehemently 

denied. The Applicants are to be put to strict proof in respect thereof. 

4. That the contents of para no. 4 of the Application save and except those 

which are matters of record are hence vehemently denied as false, 

frivolous , concocted mischievous, incon-ect, bogus and baseless. It is 

wrong and vehemently denied for want of knowledge that the Greater 

Noida West area popularly known as Noida Extension is located in the 

"Over-Exploited" Bisrakh block of Greater Noida, starting from along NH 

24- now Delhi-Meerut Expressway that cuts through Ghaziabad situated on 

one side and Noida/ Gr Noida on the other. It is further wrong and 

vehemently denied for want of knowledge that Greater Noida west or 

NoiJa Exleusiuu is sµreaJ over au area of approximately \ 000 hectares 

and 300 plus builder projects and with a Floor Area Ratio that allows many 

buildings to be built upto 3 0 floors from the ground and all this makes it a 

1,ig tn wnship with high density of population in itself. It is fmiher wrong 

and vehemently denied for wanl of knowleJge lhal lhe Applicauls have 

learnt that the Greater Noida Industrial Development Authority or GNIDA 

has sanctioned projects, wherein around 4 lakh housing units would come 

up in the area catering to around 30 lakh people in time to come. It is 

further wrong and vehemently denied for want of 1a10wledge that hm;vever, 

al1ead uf ~dm,Liunjog th e, hnw;ing prnJcct.-; the GNTDA ha~ foiled in itg duty 

to make provisions of water supply that is one of its foremost duties; as a 

result, builders have installed boring pumps for extraction and lakhs of 

litres of groundwater is being extracted illegally daily in Noida Extension 

area by private colonziers and housing societies. It is submitted that the 

answering Respondent No.24 has been procuring the water from the 

Sewerage Treatment Plant (ie. STP) of GNIDA for its construction 

activities and has never ever extracted illegally any grounµ,;, ~M~f,rf7??rf.;\~~~~or
3 

iJ•;f Ltci. 

~/ 0/ 2;•~-.:tor 
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earth for the use of construction activities and as such the 

averments/allegations made by the Applicants are totally out of context and 

is not at all attributable to the answering Respondent No.24 herein. Each 

and every averment which are not specifically denied or replied is hereby 

vehemently denied. The Applicants are to be put to strict proof in respect 

thereof. 

5. That the contents of para no. 5 of the Application save and except those 

which are matters of record are hence vehemently denied as false, 

frivolous , concocted mischievous, incorrect, bogus and baseless. It is 

wrong and vehemently denied for want of knowledge that data sourced 

from Uttar Pradesh Ground Water Department reveals that over a period of 

5 years, that is, from 2015-2019 groundwater level post monsoon has fallen 

by almost 5 meters from 7.78 mts below ground level (2015) to 12.79 mts 

belmv ground level (2019) in Hit;ral:J1, thut imliuuU.:xi u Ii.ti I of more thnn I 

meter annually. Each and every averment which are not specifically denied 

or replied is hereby vehemently denied. The Applicants are to be put to 

strict proof in respect thereof 

6. That th€ content£: of para no, G of the Appliuuliun uuvo und mwopt thooc 

which are matters of record are hence vehemently denied as false, 

frivolous, concocted mischievous, incorrect, bogus and baseless. It is 

wrong and vehemently denied for want of knowledge that the water table 

ha£ bt:"P.11 falling :ithu111iugly i11 1Tuiu:.t ExLt:awion, Il itJ wrong and 

vehemently denied for want of knowledge that the Bisrakh block is an 

"Over-Fxploite<l" hlol,k ::is l,;:itP.gori7;ed by the Central Ground Water Board 

(CGWB) in its Assessment of Blocks 2020 and a "Notified" block as per 

classification of the UP State. It is wrong and vehemently denied that most 

of the builder projects here have been illegally extracting groundwater 

since last decade or so without an NOC and have been rampantly 

extracting groundwater at construction stage and post-completion. It is 

submitted that the answering Respondent No.24 is being array~c,l as a party 
; Cl;· Arihant !nfrr'.:! \.' ~;,lt~Jf3 ,J•,1 l .tti. 
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unnecessarily in the proceedings by the Applicants as the answering 

Respondent No.24 has got nothing to do with the present proceedings as 

the answering Respondent No.24 has not extracted ground water from the 

earth as malafidely and illegally alleged/averred by the Applicants herein 

and as such no credence can be given to the false, baseless and bogus 

averments/allegations alleged in the present Application by the Applicants 

herein. It is wrong and vehemently denied for want of knowledge that 

housing societies whether fully occupied or not are also using groundwater 

without NOC. Each and every averment which are not specifically denied 

or replied is hereby vehemently denied. The Applicants are to be put to 

strict proof in respect thereof. 

7. Thul lhe uu11le11l~ uf _µaia uu. 7 uf ll1e A_µ_µlicaliuu t:;a ve awl ex.u::vl ll1ut:ie 

which are matters of record are hence vehemently denied as false, 

frivolous, concocted mischievous, incorrect, bogus and baseless. Each and 

every averment which are not specifically denied or replied is hereby 

vehemently denied. The Applicants are to be put to strict proof in respect 

thereof. 

8. That the contents of para no. 8 of the Application save and except those 

which are matters of record are hence vehemently denied as false, 

frivolous~ concocted mischievous, incorrect, bogus and baseless. It is 

wrnng and vehernenlly <ltmie<l fur waul of k.11uwk<lgL: lhal lhL: NuiJa 

Extension has hundreds of housing and commercial projects in the making, 

however the area suffers from faulty planning as no major measures have 

been taken to develop adequate green spaces and parks, community spaces, 

playgrounds, govt. hospitals and other public amenities as would be 

demanded by the huge section of populace coming to settle here. It is 

wrong and vehemently denied for want of knowledge that in fact, the older 

township of Greater Noida has better public facilities and amenities as 

compared to Noida Extension, which has turned into a concrete jungle due 

to short-sightedness of the officials and one whicp. is putting tremendous 
. c'l , Arihari t 'nfr,·::i .-., ~, /•·· J 

~·;,:/~":~: 
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stress on the groundwater resource of the area that is being extracted 

illegally. It is submitted that answering Respondent No.24 is not extracting 

the ground water from the earth illegally as alleged/ averred by the 

Applicants herein as the answering Respondent No.24 was procuring the 

water from Sewerage Treatment Plant (ie. STP) of GNIDA by paying 

applicable charges from time to time. Each and every averment which are 

not specifically denied or replied is hereby vehemently denied. The 

Applicants are to be put to strict proof in respect thereof. 

9. That the contents of para no. 9 of the Application save and except those 

which are matters of record are hence vehemently denied as false, 

frivolous, concocted mischievous, incorrect, bogus and baseless. It is 

vvrong and vehemently denied for want of know leJge llial uver Llie lasl 10-

12 years private developers have made a beeline to come up with 

residential and commercial projects in Noida Extension mainly as land was 

offered to them at cheap pric~s and the area began as an affordable 

destination for middle income buyers and hence thousand of buyers from 

Delhi, Ghaziabad, Noida, Meerut, Bulandshahar, Gurugram, Faridabad etc 

have bought flats here. It is further wrong and vehemently denied for want 

of knowledge that the residential and commercial projects have been 

sanctioned by the Greater Noida Industrial Development Authority 

(CiNTDA) h::ivf', far f'iliT,~~d t>,rl Hw "C·, ··ying Cnpncity" :.t i:-; io cvitkmt from the 

falling water table in the past 5 years. Each and every averment which arc 

not specifically denied or replied is hereby vehemently denied . The 

Applicants are to be put to strict proof in respect thereof. 

10. That the contents of para no. 10 of the Application save and except those 

which are matters of record are hence vehemently denied as false, 

frivolous, concocted mischievous, incorrect, bogus and baseless. It is 

wrong and vehemently denied for want of knowledge that a large portion 

of the Noida Extension owing to its proximity to the Delhi- Meerut 

Expressway is more closer to Ghaziabad colonies such as Crossings 
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Republik, Indirapuram, Vasundhara and Vaishali which are mostly 10-30 

minutes away from here and hence any damage to water table in Noida 

Extension has consequences for residents living in Ghaziabad too. Each 

and every averment which are not specifically denied or replied is hereby 

vehemently denied. The Applicants are to be put to strict proof in respect 

thereof. 

11 . That the contents of para no. 11 of the Application save and except those 

which are matters of record are hence vehemently denied as false, 

frivolous, concocted mischievous, incorrect, bogus and baseless. It is 

wrong and vehemently denied for want of knowledge that the Applicants 

seek to submit that the entire Delhi-NCR belt including Gautambudh Nagar 

area is situated in the highly earthquake prone Seismic Zone IV. It is 

further wrong and vehemently denied for want of knowledge that scientists 

have found a correlation between groundwater depletion and eaiihquakes­

that more the depletion of groundwater table the more could be the severity 

of the eaiihquakes striking Delhi-NCR frequently. Each and every 

averment which are not specifically denied or replied is hereby vehemently 

denied. The Applicants are to be put to strict proof in respect thereof. 

12. That the contents of para no. 12 of the Application save and except those 

which are matters of record are hence vehemently denied as false, 

frivolous, concocted mischievous, incorrect, bogus and baseless. It is 

v,ffong and vehemently de-1 ie-d fo r w8 nt nf lrnowlPdge- tlrnt thP. GNTn A lrn<: 

uul dun1.: .1ny .survGy for hou~ing demand in thig area. It ig wrong and 

vehemently denied for want of knowledge that most of the plots were 

allotted to the builders at a fraction of their cost to be paid in installments, 

which also is one of the reasons that housing projects here are more than 

the actual demand. It is wrong and vehemently denied for want of 

knowledge that needless to say, that owing to the prevalence of so many 

projects is leading to stress on groundwater resources of the area, as in the 

absence of the Greater Noida Industrial Development .Au.thority not 
cit 1-1r;ham 1nrr:·-~ 1·':--.•l~u;;; ,.:.•,f. :..tci . 
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providing water supply to such high density of population, the only 

reliance is on illegal extraction of groundwater. Each and every averment 

which are not specifically denied or replied is hereby vehemently denied. 

The Applicants are to be put to strict proof in respect thereof. 

13. That the contents of para no. 13 of the Application save and except those 

which are matters of record are hence vehemently denied as false, 

frivolous, concocted mischievous, incorrect, bogus and baseless. It is 

wrong and vehemently denied for want of knowledge that the aforesaid 

illegal extraction of groundwater is against the "Sustainable Development" 

and "Precautionary Principle" concept as laid out by the Hon'ble Supreme 

Comi and thereafter by the Hon'ble National Green Tribunal. It is wrong 

and vehemently denied for ,vant of knowledge that the re~mlt of rmnprmt 

extraction is a fast depletion of the underground water table that could soon 

lead to water scarcity in the whole region including in Noida, Gr. Noida 

and Ghaziabad and could further lead to earthquakes, as outlined in the 

aforesaid CSIR study. It is submitted that the answering Respondent No.24 

was not at all extracting the ground water from the earth as the answering 

Respondent No.24 is procuring the water from Sewerage Treatment Plant 

(ie. STP) of GNIDA. Each and every averment which are not specifically 

denied or replied is hereby vehemently denied. The Applicants are to be 

put to strict proof in respect thereof 

14. That the contents of para no.14 of the Application save and except those 

wl1id1 d.it= 111alle1!::> uf 1el:U1U a1e liem;e vel1e11w11lly uettieu a~ fal8e, 

frivolous, concocted mischievous, incorrect, bogus and baseless. It is 

pertinent to mention herein that the answering Respondent No.24 was 

procuring the water from the Sewerage Treatment Plant (ie. STP) of 

GNIDA" and is not at all extracting the ground water from the earth for its 

building construction activities as the building construction activities have 

been completed way back in the year 2016. Each and every averment 
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which are not specifically denied or replied is hereby vehemently denied. 

The Applicants are to be put to strict proof in respect thereof. 

15. That the contents of para no. 15 of the Application save and except those 

which are matters of record are hence vehemently denied as false, 

frivolous, concocted mischievous, incorrect, bogus and baseless. It is not 

denied only to the extent that presently the Uttar Pradesh Ground Water 

(Management & Regulation) Act 2019 has been enacted and is in force in 

Uttar Pradesh, thereby the responsibility of granting NOCs has come upon 

the UP Ground Water Department/State Ground Water Authority, but it is 

wrong and vehemently denied that the violations that is extracting 

groundwater without permission still continue to this date in Greater Naida 

West or Noida Extension hy the private builders and the UP Ground Water 

Department is not even paying heed to curb such violations. It is submitted 

that the answering Respondent No.24 was procuring the water from 

Sewerage Treatment Plant (ie. STP) of GNIDA and was not at all 

extracting water from the earth and the averments/allegations made by the 

Applicants against the builders including the answering Respondent No.24 

is totally uncalled for as there is no valid cause of action existing between 

the answering Respondent No.24 and the Applicants which has resulted 

into filing of the present Application arraying the answering Respondent 

No.24 as a party to the present proceedings. Each and every averment 

which are not specifically denied or replied is hereby vehemently denied. 

Th~ Applkm1ls ~ir~ lo hP- pul. l.o sl.rid prrnir in r~SJH:~ ~L l.l1t:rt:or. 

16. That the contents of para no. 16 of the Application save and except those 

which are matters of record are hence vehemently denied as false, 

frivolous, concocted mischievous, incorrect, bogus and baseless. It is not 

denied only to the extent that extraction of groundwater for construction 

phase of infra. projects and post-completion of such projects is a violation 

of the newly enacted UP Ground Water (Management & Regulation) Act 

2019 that has banned extraction by new users in "Notified areas" of Uttar 
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Pradesh, wherein the whole of Greater Noida including Bisrakh Block 

(Noida Extension) has been classified as a "Notified Area" by the 

Governor. It is submitted that the answering Respondent No.24 has not 

extracted ground water from the earth for the construction of Infrra 

Projects and post completion of such projects as the answering Respondent 

No.24 was procuring water from the Sewerage Treatment Plant (ie. STP) 

of GNIDA by paying applicable charges. The rest of the contents of the 

para under reply needs no comments as the same is dealing with UP 

Ground Water (Management & regulation) Act 2019 and rules. Each and 

every averment which are not specifically denied or replied is hereby 

vehemently denied. The Applicants are to be put to strict proof in respect 

thereof. 

17. That the contents of para no. 17 of the Application save and except those 

which are matters of record are hence vehemently denied as false, 

frivolous, concocted mischievous, incorrect, bogus and baseless. It is not 

denied only to the extent with respect to the Act, namely, the UP Ground 

Water Department/State Ground Water Authority functioning under the 

aegis of UP Ground Water (Management & Regulation) Act 2019 is 

concerned. The rest of the contents of the para under reply needs no 

comments as the same are fals~ and bo~us, It is n0t denied only to thPt 

exle11l ll1al as JJer lhe UP At:l, pre-exisling users having a prevlc,us NOC 

from the CGWA and who had applied for its renewal under the previous 

CGWA regime, shall presently seek an NOC ~md registration from UP 

Ground Water Department for continuing groundwater extraction. It is 

submitted that the aforesaid submissions of the Applicants does not affect 

the answering Respondent No.24 as the answering Respondent No.24 has 

not extracted the ground water from the earth for the purposes of its 

building construction activities as the answering Respondent No.24 was 

procuring the water from the Sewerage Treatment Plant (ie. STP) of 

GNIDA for its business construction activiti~~ .:.•flncli. the construction 
" t"l ~ .8.;~\t-.~; 1:, l 

'•\nV, ··· _ .• ~1i\"l?tl\ \ 
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activities have completed way back in the year 2016. It is wrong and 

vehemently denied that the Applicants however have learnt, that in the case 

of Noida Extension, the private builders do not have groundwater NOCs 

granted to them from the time they started extracting groundwater in high 

volumes in CGW A regime itself since the last decade or so, still no action 

against these private developers has been taken by the CGW A, CPCB, 

UPPCB or the local administration, in total disregard of the environmental 

laws. It is submitted that the allegations/averments made against the 

answering Respondent No.24 is totally imaginary, fictitious, fabricated and 

manipulated by the Applicants under the garb to extract ill gotten benefits 

on one pretext or the other for enriching the Applicants. Each and every 

averment which are not specifically denied or replied is hereby vehemently 

denied. The Applicants are to be put to strict proof in respect thereof. 

18. That the contents of para no. 18 of the Application save and except those 

. which are matters of record are hence vehemently denied as false, 

frivolous, concocted mischievous, in<.:orrecl, bogus and baseless. IL is 

submitted that the answering Respondent No.24 has been procuring the 

water from the Sewerage Treatment Plant (ie. STP) of GNIDA for its 

construction activities and has never ever extracted illegally any ground 

water from the earth for the use of construction activities and as such the 

averments/allegations made by the Applicants are totally out of context and 

is not at all attributable to the answering Respondent No.24 herein. The rest 

of the contents of the para under reply needs no comments as the same is 

dealing with the judgment passed by the "Hon'ble NGT" and the para nos. 

308, 309, 310 & 311 are the extracts of the said Judgment. Each and every 

averment which are not specifically denied or replied is hereby vehemently 

denied. The Applicants are to be put to strict proof in respect thereof. 

19. That the contents of para no. 19 of the Application save and except those 

which are matters of record are hence vehemently denied as false, 

frivolous, concocted mischievous, incon-ect, bogus and baseless. It is 
; .:;r A.rihant 111frr3 R02 ltars ?·it. ;_ ◄ ..• 

~~,( .,. (T/ ~>--: 
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submitted that in the current para the Applicants are discussing about 

directions of the "Hon'ble NGT" upon the judgments passed recently. It is 

submitted that the answering Respondent No.24 has been procuring the 

water from the Sewerage Treatment Plant (ie. STP) of GNIDA for its 

construction activities and have never ever extracted illegally any ground 

water from the earth for the use of construction activities and as such the 

averments/allegations made by the Applicants are totally out of context and 

is not at all attributable to the answering Respondent No.24 herein. It is 

wrong and vehemently denied that as pointed out earlier, in the present 

case too, the violations are continuing without previous NOCs. It is 

submitted that the Applicants are trying to unnecessarily drag the 

answering Respondent No.24 into the alleged issues of extraction of 

ground water from the earth for using the same for its building construction 

activities whereas, the answering Respondent No.24 has got nothing to do 

with the extraction of ground water from the earth as the answering 

Respondent No.24 was procuring the water from Sewerage Treatment 

Plant (ie. STP) of GNIDA which is a matter of fact and record. Each and 

every averment which are not specifically denied or replied is hereby 

vehemently denied. The Applicants are to be put to strict proof in respect 

thereof. 

20. That the contents of para no. 20 of the Application save and except those 

which are matters of record are hence vehemently denied as false, 

frivolous, concocted mischievous, inc01Tect, bogus and baseless. It is 

wrong and vehemently denied for want of knowledge that in response to an 

RTI query by the Applicants the Central Ground Water Board has stated in 

a reply dated August 9, 2021 that the "Annual Decadal Fluctuation" post­

monsoon in whole of Gautambudh Nagar is 7.79 meters pointing out to an 

alarming situation. It is submitted that the answering Respondent No.24 is 

an unnecessary party to the present proceedings as there is no valid cause 

of action existing between the answering Respondent No.24 and the 
. ~,.: ha11f lnfr•"• ,.- ~:'. lt~, ;5 ;:, ,, t t..tti. 
~"' r) ! {-\ ! I, I - -
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Applicants besides, the answering Respondent No.24 has not extracted 

ground water from the earth for the purposes of its building construction 

activities whereas the answering Respondent No.24 was procuring the 

water from the Sewerage Treatment Plant (ie. STP) of GNIDA by paying 

applicable charges from time to time. Each and every averment which are 

not specifically denied or replied is hereby vehemently denied. The 

Applicants are to be put to strict proof in respect thereof. 

21. That the contents of para no. 21 of the Application save and except those 

which are matters of record are hence vehemently denied as false, 

frivolous, concocted mischievous, incorrect, bogus and baseless. It is 

wrong and vehemently denied for want of knowledge that representations 

were made to Member Secretary, CPCB, Delhi; Member Secretary, Central 

Grouml Vv\Her Aullwdly (CO\VA), Ddlli, iv1e111l.Je1 Se~1ela1y Ulla1 PiaJes11 

Pollution Control Board (UPPCB), Member Secretary, Central Pollution 

Control Board (CPCB), Principal Secretary, Environment, UP, Director, 

UP Ground Water Dept. and CEO of Greater Noida Industrial 

Development Authority (GNIDA) on 03.09.2021. Each and every 

averment which are not specifically denied or replied is hereby vehemently 

denied. The Applicants are to be put to strict proof in respect thereof. 

That the contents of sub para of para no.21 the Application save and 

except those which are matters of record are hence vehemently denied as 

false, frivolous, concocted mischievous, incorrect, bogus and baseless. It is 

wrong and vehemently denied for want of knowledge that a similar 

response came from Chief Environment Officer at UPPCB' s office on 

17.09.2021 writing to the Regional Officer for taking further action who in 

turn wrote a letter to the Gr. Noida Industrial Development Authority on 

20.10.2021, but no action has been taken so far by the CGW A, CPCB, 

Member Secretary UPPCB, GNIDA, DM or the UP Ground Water 

Depaiiment. Each and every averment which are not specifically denied or 
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replied is hereby vehemently denied. The Applicants are to be put to strict 

proof in respect thereof. 

That the contents of sub para of para no. 21 of the Application save 

and except those which are matters of record are hence vehemently denied 

as false, frivolous, concocted mischievous, incorrect, bogus and baseless. It 

is wrong and vehemently denied for want of knowledge that the Applicants 

humbly submit that they are not filing copies of a list of "notified" 

areas/blocks of Uttar Pradesh, "CGWA Assessment of blocks 2020", as 

well as recent Hon'ble NGT judgments, the NITI Ayog Report of 2018, as 

mentioned above and full text of the UP Industrial Area Development Act 

1976, to avoid making the record voluminous. However, the Applicants 

undertake to produce the same on record if and when directed by this 

llon' bl~ Tribunal. Dach aml eve1y ave1111e11l wl1id1 are 11ol spedfieally 

denied or replied is hereby vehemently denied. The Applicants are to be 

put to strict proof in respect thereof. 

PARA WISE REPLY TO GROUNDS: 

22. That the contents of para no. 22 of the Grounds of the Application save and 

except those which are matters of record are hence vehemently denied as 

false, frivolous, concocted mischievous, incorrect, bogus and baseless. It is 

\\'Tong and vehemently dvnied th~t in Cln~atl":r N1.1idi.1 \\lesl ur Nuida 

Extehsion, large-scale extraction of groundwater 1s contmumg unabated 

illegally and without any NOCs by the project proponents, whereas in its 

1ece11t juug111e11ts the Huu'ule NUT llau ueuuuueed the practice by the 

CGWA and UP Ground Water Depa1iment, for allowing limitless 

groundwater permission for even those entities, which had previous valid 

NOCs. It is submitted that the answering Respondent No.24 have not 

extracted ground water from the eaiih for the purposes of its building 

construction activities as alleged by the Applicants herein. It is further 

submitted that the answering Respondent No.24 was procuring the water 
- _ .. ~ :har, ... l nt·r ,.,, •.i ., 21t,J ;3 ,:,•,! . Uti . 
: t."' ! ~T •, t L . ' ..... ' 
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from the Sewerage Treatment Plant (ie. STP) of GNIDA by paying 

applicable charges from time to time. Each and every avennent in the 

grounds which are not specifically denied or replied is hereby vehemently 

denied. The Applicants are to be put to strict proof in respect thereof. 

23. That the contents of para no. 23 of the Grounds of the Application save and 

except those which are matters of record are hence vehemently denied as 

false, frivolous , concocted mischievous, incorrect, bogus and baseless. It is 

not denied only to the extent that the UP Industrial Area Development Act 

197 6 that governs the functioning of the sanctioning authority, i.e. Greater 

Noida Indu5tlilll Dcvc.lop111c.11t Authority or GNIDA 111nndntc3 thnt wntcr 

supply shall be one of the "amenities" to be provided by the GNIDA, but it 

is wrong and vehemently denied that however, while overlooking this fact 

the GNIDA has given approval to hundreds of high-rise residential and 

commercial projects without making a provision for water supply, leading 

to illegal groundwater extraction. It is submitted by the answermg 

Respondent No.24 that as aforesaid in the foregoing paras no illegal 

extraction of ground water from the earth was carried out for the purposes 

of the building construction activities as alleged by the Applicants herein 

and as such the present Application of the Applicants does not disclose a 

yc1lid c,;::i11sP- of act.ion upon the answering Respondent No.24 and in view of 

the above, the present Application of the Applicants are thus liable to be 

dismissed in limine. Each and every averment in the grounds which are not 

specifically JenieJ or replieJ is liereLy vehemently de11ied. The Apµlica11ts 

are to be put to strict proof in respect thereof. 

24. That the contents of para no. 24 of the Grounds of the Application save and 

except those which are matters of record are hence vehemently denied as 

false , frivolous , concocted mischievous, incorrect, bogus and baseless. It is 

not denied only to the extent that in so far as the quoting of recent 

judgments are concerned the answering Respondent No.24 is not disputing 

the same but it is wrong and vehemently dep.ied that the answering 
'•:i , A;ihanr '11fFCJ " '"'-· /•- ___ 0 1 , . 
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Respondent No.24 is extracting ground water from the earth for the 

purposes of its building construction activities as the answering 

Respondent No.24 was procuring the water from the Sewerage Treatment 

Plant (ie. STP) of GNIDA by paying applicable charges from time to time 

and as such there is no substance in the ground of the Applicants and as 

such the Application of the Applicants are deserved to be dismissed 

outrightly. It is wrong and vehemently denied that however, in the present 

case the extraction is totally illegal and is being done without permission 

from the very beginning. It is submitted that the answering Respondent 

No.24 i3 not at all doing uny cxtruction of the g1ound wat1:;1 fiurn tl1e ea1 lli 

as alleged by the Applicants herein. Each and every averment in the 

grounds which are not specifically denied or replied is hereby vehemently 

denied. The Applicants are to be put to strict proof in respect thereof. 

25. That the contents of para no. 25 of the Grounds of the Application save and 

except those which are matters of record are hence vehemently denied as 

false, frivolous, concocted mischievous, incorrect, bogus and baseless. It is 

wrong and vehemently denied that the project proponents, namely private 

developers and builders are extracting groundwater illegally without any 

previous consent/NOC from CGW A and no present NOC. It is submitted 

that the answerine Responcfont No.24 is not at all extracting ground water 

from the earth for the purposes of its building construction activities as the 

water is being procured from Sewerage Treatment Plant (ie. STP) of 

GNIDA upon payment of applicable charges. The rest of the contents of 

the para under reply needs no comments being Statutory Acts. Each and 

every averment in the grounds which are not specifically denied or replied 

is hereby vehemently denied. The Applicants are to be put to strict proof in 

respect thereof. 

26. That the contents of para no. 26 of the Grounds of the Application save and 

except those which are matters of record are hence vehemently denied as 

false, frivolous, concocted mischievous, inc01Tect, bogus and basele~s .. It is 
• ·- ·' 1•: 11"11t lnfW:! .. ;.~;'.lt~1;3 hi. dll . 
~ ·J ! ""' 1, ll. 
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wrong and vehemently denied for want of knowledge that Noida Extension 

(Gr Noida West) is located in a "Notified" block Bisrakh, as classified 

under the UP Ground Water (Management & Regulation) Act 2019 that 

does not allow for new abstraction/NOC in notified areas where water table 

has been falling by 20 ems every year for the last 5 years. Each and every 

averment in the grounds which are not specifically denied or replied is 

hereby vehemently denied. The Applicants are to be put to strict proof in 

respect thereof. 

27. That the contents of para no. 27 of the Grounds of the Application save and 

except those which are matters of record are hence vehemently denied as 

false, frivolous, concocted mischievous, incorrect, bogus and baseless. It is 

wrong and vehemently denied for want of knowledge that Noida Extension 

i~ lor.ritr.ci in RiRrakh hlo~k that haR heen dassifkd as an "0ver-Exploited" 

block in the Assessment of Central Ground Water Board (CGWB) of 2020. 

Each and every averment in the grounds which are not specifically denied 

or rephed 1s hereby vehemently denied. 1 he App ii cants are to be put to 

strict proof in respect thereof. 

28. That the contents of para no. 28 of the Grounds of the Application save and 

except those which are matters of record are hence vehemently denied as 

false, frivolous, concocted mischievous, incorrect, bogus and baseless. It is 

wrong and vehemently denied for want of knowledge that neither the UP 

Ground Water Uepaiiment nor the GNllJA has carried out survey of 

f.xtrnr.tion r1nci rnplr.niRhm~nt of grrnm<lwater hy the prnject prnponents, as 

well as of the "Carrying Capacity" of the region with regard to 

groundwater and as mandated by the Hon'ble NGT in several of its 

judgments. Each and every averment in the grounds which are not 

specifically denied or replied is hereby vehemently denied. The Applicants 

are to be put to strict proof in respect thereof. 

29. That the contents of para no. 29 of the Grounds of the Application save and 

except those which are matters of record are hence vehemently denied as 
; c1t ~\rihar1t '11 -r:-·, µr=-:.. /•-.,~ . , .. 1 . t . ..,. · . • .., L t J"\ .:) i., / I_, • 
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false, frivolous, concocted mischievous, incorrect, bogus and baseless. It is 

wrong and vehemently denied for want of knowledge that in absence of 

enforcement and no fear of the law, the project proponents are carrying 

such extraction with no Environment Impact Assessment and no 

accountability on part of state officials and the CGWA. It is submitted that 

the answering Respondent No.24 is not extracted ground water from the 

earth for the purposes of its building construction activities as the 

answering Respondent No.24 was procuring the water from the Sewerage 

Treatment Plant (ie. STP) of GNIDA by paying applicable charges from 

time to time. Each and every averment in the grounds which are not 

specifically denied or replied is hereby vehemently denied. The Applicants 

are to be put to strict proof in respect thereof. 

30. That the contents of para no. 32 of the Grounds of the Applir-ntinn s~vp, ::mrl 

except those which are matters of record are hence vehemently denied as 

false, frivolous, concocted mischievous, inc01Tect, bogus and baseless. It is 

wrong and vehemently denied for want of knowledge that the Applicants 

have received RTI reply from the CGWB revealing that the "Annual 

Decadal Fluctuation" post- monsoon in whole of Gautambudh Nagar is 

7. 79 metres which is an alarming situation by itself. Each and every 

,:ivp,rrnp,nt in thP. grounds vvhich are not specifically denied or replied iE: 

hereby vehemently denied. The Applicants are to be put to strict proof in 

respect thereof. 

31 . That the contents of para no. 31 of the Grounds of the Application ::;ave and 

except those which are matters of record are hence vehemently denied as 

false, frivolous, concocted mischievous, incorrect, bogus and baseless. It is 

wrong and vehemently denied for want of knowledge that data accessed 

from UP Ground Water Dept. shows that the water table in Bisrakh and 

adjoining blocks of Greater Noida has been falling by 1-2 metres every 

year. Each and every averment in the grounds which are not specifically 
I • : , , -1•0 • • •.l 'il ~tti · ,:ir Arihant mw1 ,.._. __ ,, «J, ::i ' · · • 
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~J~ --
denied or replied is hereby vehemently denied. The Applicants are to be 

put to strict proof in respect thereof. 

32. That the contents of para no. 32 of the Grounds of the Application save and 

except those which are matters of record are hence vehemently denied as 

false, frivolous, concocted mischievous, incorrect, bogus and baseless. 

Each and every averment in the grounds which are not specifically denied 

or replied is hereby vehemently denied. The Applicants are to be · put to 

strict proof in respect thereof. 

REPLY TO LIMITATION: 

It is wrong and vehemently denied that the present Application deals with 

recurring cause of action and the applicants filed representations for which 

the authorities have not taken any action till date. It is further wrong and 

vehemently denied that the Application is within limitation and filed within 

the meaning of Sections of 14, 15, 18 (1) and 20 of the NGT Act 2010. It is 

submitted that there is no valid cause of action between the Applicants the 

answering Respondent No.24 in the first instance as the answering 

Respondent No.24 has not extracted ground water from the eaith for the 

purposes of its building construction activities besides, the answering 

Ri:~pondent No .24 v,rn'.. proc.nring thA v,rntPT frnm the: SmvP:r:ign TrP::itmAnt 

Plant (ie. STP) of GNIDA by paying applicable charges from time to time. 

The entire allegations/averments made by the Applicants arraying the 

answering Respondent No.24 as a paity in the present proceeding is with 

an ill motive to unnecessarily harass and disrepute the recognition, 

reputation and the overall good will of the answering Respondent No.24 

for garnering ill gotten benefits to enrich the Applicants herein. Hence, 

since there is no valid cause of action between the Applicants the 

answermg Respondent No.24 therefore, arraymg the answenng 

Respondent No.24 as a party to the present proceedings . is not in 

accordance with Law as there is no cause of ~~tion between the parties 
: <J, Arihant 'nfr::i i~\ ' ;} ltor3 l~ 'i l .J(l. 
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hereto. Thus, in view of the above submissions and in the light of the same, 

the answering Respondent No.24 may kindly be deleted from the array of 

paiiies with exemplary cost(s) in favour of the answering Respondent 

No.24. 

PRAYER: 

In view of the aforesaid facts and circumstances of the case and in the light 
of the same, it is therefore, most respectfully prayed that the "Hon'ble 

NGT" may be graciously pleased to: 

a) delete the answering Respondent No.24 from the array of parties as 

there is no cause of action by and between the Applicants and the 

answering Respondent No.24; 

b) dismiss the Application filed by the Applicants against the answering 

Respondent No.24 as not entertainable and maintainable in the given 

facts and circumstances of the case; 

c) award exemplary cost(s) in favour of the answermg Respondent 

No.24 and against the Applicants herein for filing the false and 

frivolous Application against the answering Respondent No.24 

without any cause of action; and 

d) pass such other further order(s) as this "Hon'ble NGT" may deem fit 

in accordance with the facts and circumstrinc.P;S of the c3se. ·n t inir,·~ '{0,,\t:,rs i' •J\ uc.i . 
~ .)7 f\T', a ___ A.IV', . I__..-

02-:- ;>: de' ' 

[Respondent No.24 
Through its Director/ AR 

-~ Rajesh Jain] 
Through: · C---\,..-ci/ c_Y-.,,. r 

Rakesh Sinh /Md. Ghulam Akbar/ 
J eemon Raju Kl Sushant Shekhar/ 

Rishabh Raj Dubey/ Shantanu Mishra 
& Shruti Deo 

Counsels for the Respondent No.24 
Ind-Legal 

Advocates & Solicitors 
A-138, LGF, Defence Colony, 
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Place: New Delhi 
Date ~==l-.04.2024 

,-- 30 .-
New Delhi-110024 

Mob.9811198083,9810112719 
Email.rakeshsinha@indlegal.in 

mgakbar@indlegal.in 
j eemon@indlegal.in 

Tel No. 011-24332786 
Fax No. 011-45070434 
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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

(Filed under Section 14 and 15 of the National 
Green Tribunal Act, 2010) 

ORIGINAL APPLICATION NO. 392 OF 2022 

IN THE MATTER OF: 

PRASOONPANT&ANOTHER 

VERSUS 

UNION OF INDIA & OTHERS 

' 
AFFIDAVJT, 

. ,y 
. .· J 

I, Rajesh Jain, S/o Sh E..CJain aged ab~u 

... APPLICANTS 

... RESPONDENTS 

years, director of M/s 
~ j , 

Arihant Infrra Realtors Private Limited ha-v,in egistered office at 601, 6th 
. - - ... ,; . ,.. . ,,~' 

Floor, Plot No.17, Sachdeva Tower, Community Centre, Karkardooma, 

Delhi-110092 do hereby solemnly affirm and state as under:-

1. I say that I am the director/ AR of the Respondent No.24 in the present 

matter and am well conversant with the facts of the case based on records 

and as such competent to depose and swear this affidavit in my capacity. 

2. I say that the accompanying reply on behalf of the Respondent No.24 to the 

application under Section 14, 15, 18 (1) & 20 of National Green Tribunal 

Act, 2010 filed by the Applicants has been drafted by our counsels under 

my instructions and the contents whereof have been read over and 

to me and I have understood the same para-wise accordingly. 

~ ~ . . 1at the factual submissions of the accompanying ~- . 

~ .., · . e said application of the Applicants are true and correct as per 

recor and to the best of my knowledge and belief and the contents of the 

said reply are not being repeated herein for the sake of brevity and 

prolixity. 

2859



-3-<- -
4. I say that the annexures, if any, appended to the accompanying reply are 

true copies of their respective originals. 

VERIFICATION: 

I, the above named deponent do _hereby verify that the contents of para 

Nos. I to 4 of my above affidavit are true and cor1·ect to the best of my 

knowledge and belief and nothing material has been concealed therefrom 

nor is any pai1 thereof is false. 

~olemAty s~tJ" 
over - ' 
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. · A ~ ARIHANT INFRRA REALTORS PVT. LTD . fm ,n ~ ••1 
(Joint Venture of Arihant Build Con Pvt. Ltd . & Mahalaya Infrastructure Pvt. Ltd.) 

Arihant 
~ Builders & Promoters 

Regd. Office.: 601 , 6th Floor, Sachdeva Tower, ODA Community Centre, Karkardooma, Delhi-110092 
mahalaya Phone: 011-45681580, 42770201 •E-mail : info@arihantgroup.co.in 

CIN No.: U70102DL2010PTC201417 Build Con .(p) Ltd . 

.,- ?J-­
AN fYL'f(/ !<£~I< J Ir 

Extract of the Minutes of the meeting of the Board of Arihant lnfrra 
Realtors Private Limited held on January 11th. 2024 at 12:30 PM at 
the registered office of the company 601. 6th Floor. Sachdeva 
Tower. Community Centre, Karkardooma Delhi - 110092 

RESOLVED THAT Chairman informed the board that there is a need to 
deposit the documents before the National Green Tribunal, Principal 
Branch, New Delhi for Group Housing Project "ARIHANT ARDEN" 
located at GH-07A, Sector- 01, Greater Naida West, U.P .. 

"RESOLVED FURTHER THAT Mr. Rajcsh Jain, Director of the company be 
and is h~r~by authoriLed to sign and suu111it tlie all uul:u111e11ls as re4uir~u for 
the purpose." 

CERTIFIED TRUE COPY 

For Arihant lnfrra Realtors Pvt. Ltd. 

For Arihant lnfrra Reai tor vt. Ltd. 

\\ ./ 
{ ..,,,,,,.... 

irector 

DIRECTOR DIRECTOR 
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I 
I 

-{;{!,-<-41 0066.:1/2018 - 20 19 ~ ·W3<TT M/GBN/0005204 

f.nm 7 (2) ~ 

fllfl 1 $ ll-~ur 
cnr 

~[qi 16/11/2018 

~ 'BW1T Gl3N/Ofi1.74/2018~20i~ 

't!nc',"?TTT "Sf.l=frfo'rrr ~ '3Tlill~ fm ARI HAN f ARDEN ASSOCIATION of APAR.TiVIENT 

OWNf:; RS, ARl'Hf\[')lT /\nDrN, Gf'l '" 07l\, f i~l :f ll~ - 1, G: RB/\TEft NOIDA Wf ST, Jf)olf 

~~ ~ , 20 i3 0 6 <tiT JT~ 3<'c'R *~f ;q 3{qafr wrf@"1-mtU ii' mrrmnftrc:r ~~ ~~Joi 

.~ 1860 cr, Jr~ 'ff.Rlcn mt~ ~1fm t 1 

zrg- rn cr:r fu .,., i 011 i 5 / 11 / 2 b 23 tT<i1 ~ mm I 

~ ~ 16 /11 / 2.0 18 cfiT m' ~ :U !?;zrr 'JfllT I 

Digitally Signed By 
( r;ulihash $lngh) 

:tll{l1$8 c1=> '.;{RFft;I{, 

~~Tl 
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~L~ UTTAR PRADESH EN 590589 

CERTIFICATE OF HANDING OVER OF ARIHANT ARDEN GROUP HOUSING COMPLEX 

(FACILITIES AND SERVICES} 

GH-07A, SECTOR~l, GREATER NOIDA (U.P.} 

Dated: 15-01-2019 

( . ' . 

6,on request tnade by the Association of Apartment Owners, Arihant Arden {AAO} duly registered vide 
.. ~·1 

:~~ Registration No. GBN/06174/2018-2019 dated 16-11-2018 with Registrar of Societies, Uttar Pradesh, 

~~ the company ARIHANT INFRRA REALTORS PVT. LTD. hereby agree and handover the possession of 
,·· ,. ' .. -~ ,;:, 
?.the "ARIHANT ARDEN COMPLEX/Group Housing Complex" located at Plot No. GH-07A, Sector-1, 
~ . 

\:;Greater Noida, Uttar Pradesh along with all common area, facilities & services together with the ,r c0 ,. 
~ f:/f levant documents/ NOC's / Certificates to the AAO on 14TH January 2019 and the AAO hereby agree 

~ "( '--' ~6& takeover the possession of "ARIHANT ARDEN Group Housing Complex" with effect from 15th 

9. 
;.·,;~'nuary 2019 upon terms and conditions detailed herein: 
!::' 
(.""! 

1. - With effect from 15th January 2019 the AAO has taken over upon themselves the responsibility 

to maintain and upkeep the facilities and services of the complex to provide scifeguarq -& 

~ \9\~4_ I ,,,s;;;'•o'~Z 
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..: ~­
=r 

Security, to ensure that all the facilities / services are provided for enjoyment of all the 

resident Allottees / Members without any disruption, keeping into safe custody and security 

the documents handed over to them. 

2. To do and perform all such acts which hitherto was provided by the company Arihant lnfrra 

Realtors Pvt. Ltd. in its capacity as Promoter/ Developer of the above Group Housing Project. 

3. Pursuant to the handing over the said Group Housing Complex to the AAO, the Company 

responsibilities and liabilities with respect to the said Complex shall cease and stop from the 

effective date and the company cannot be held accountable or liable for providing or not 

providing any facilities, services or benefits within the complex and the Company shall not be 

held responsible or liable for any loss or damages cause pursuant to the handover of 

possession of the suid complex to the AAO. 

4. Hereinafter, all maintenance services shall be provided by the AAO and all annual 

maintenance contracts shall be assigned/ attorned to the AAO. It shall be the duty of the AAO 

to maintain all the facilities and services in conformity and accordance to the prescribed 

standards of quality & safety of the concerned authority & shall be maintained & check by the 

qualified professionals from time to time as may be prescribed. 

5. Hereinafter AAO will be Principal employer for Maintenance Agency / Professionals / 

Technicians etc, employed at complPx R, will hP r~sponsible for all statutory liabilitic'.l such 83 

IJbour llccnoc, minimum woge3 / l.'..i.l. / P.F. dL . 

G. 1 lowev~,· Lh~ Cu, I1µdI1y / Pt u111ull:!1 / Ol:!V!:!IUµ!:!r !:hall hav~ ci'.lrnplete ownership right, title and 

interest in the unsolrl 1inits of the apartments and thP. srimP r,hctll be the property of the 

Company and the Company shall have the complete right to sell, transfer, lease, license, etc. 

in respect of the said properties to the exclusion of the AAO and AAO shall never have any 

objection to the same. Other than the parking facilities allotted/ reserved by the Company, 

all the remaining parking facilities not allotted to any particular unit/ unreserved shall belong 

to the Company and the Company shall have exclusive right and interest therein. The said un-

allotted / un-reserved parking spaces/ facilities may be allotted/ reserved by the Company 

with respect to the units/ apartments belonging to the Company. The Company shall have 

the right to rent out/Lease out the said Company properties without seeking any permissio_n _. 
~ •. ,_ ,v ,_ ... ,..,,_ ,. ,, ' ~f';V·!.r·;r:1,0f KP,\Q.:it(~: , .. ,~ '\ . 

/' cs,(~;_ '""'''""';;; ~ 
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or confirmation from the AAO and the residents/ occupants of the said properties shall have 

the right to enjoy all the benefits, facilities & services provided within the said complex subject 

to payment of applicable maintenance charges as payable by the other residents within the 

said complex. The prepaid electric meters will be installed by the Promoter/ Developer for 

unsold units and will get energise the same without seeking any permission/ confirmation 

from the AAO. 

7. The Company representatives or its nominee shall have the right to ingress & egress from the 

Complex together with right of residents / occupants of the said Company properties to 

ingress & egress from the said Complex without any objections from the AAO or any of its 

members with proper gate entry only. 

8. However the Company/ Promoter/ Developer will maintain / retain their marketing office 

already running in stilt of Tower 'L' & store in basement Lill all the units/ fk1ts are sold & 

handed over tu <llluttees and shall be entitled to use the infrastructure facilities already 

existing. The Developer/ Promoter shall also be at liberty to have their own security staff. The 

developer shall however be paying for the electrical & water charges as per the norms 

applicable. The AAO will allow entry to material required for completion of unsold units in 

complex and will not object for shifting of unused/balance construction material from the 

stores of developer with a proper gate pass. 

9. Pursuant to the handing over the said group housing complex it is decided between AAO & 

Company that maintenance charges for th~ µn:mlo 11nit~ / nf1<1rtm fi nt will only bo applicable 

'il ftor I] H munth!J of l1011cli11g uve1 ur Cu111µlex I.!:!. from 1Jl June wrn. 

10 . Thil /\./\0 will al!io maintain th~ co, 11111u11 ~e, vices/ 'fclClll! lfS of the commercial units which is a 

part of the complex. 

11. The logo, l::iyout, elevation and the namo of the complex slidll remain the Intellectual property 

of the Developer/ Promoter at ;:ill times and the Developer/ Promoter shall not be under any 

obligation to part with/ share the same with the AAO under any circumstances. The AAO shall 

not have any right whatsoever to effect, alter or modify such intellectual rights of the 

developer at any point of time. 
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12. The Developer/ Promoter has obtained a single point electricity and water connection from 

the State Authorities/ Power supplies and have paid the necessary securities for the same. 

The AAO may get these connection transferred in their own name at their own end & the 

Developer/ Promoter shall be entitled for the refund of the security charges paid by them on 

such account. 

13. Pursuant to the handing over of the said Group Housing Complex the AAO will not deduct any 

kind of maintenance charges from prepaid meters installed for individual allottees as per the 

orders of Hon'ble Court & NPCL. 

14. Hereinafter the AAO will be completely responsible for all legal compliances during the 

rnnninc nfthr mni 11l1'•n r.1 rH:~ H ill"Vic1:1 i. i11 U,u i.:urrtplc><. 

15. The AAO does not have any objection to the above and duly acknowledge the responsibilities 

& liabilities attached to the handing over of possession of the said Group Housing Complex to 

the AAO. The AAO agrees to abide by all the rules and regulations, and act for the benefit & 

enjoyment of the residents/ allottees. 

The possession is hereby accordingly handed over to the AAO and the AAO duly hereby takes over the 

possession of "ARI HANT ARDEN GROUP HOUSING COMPLEX" in terms of the understanding reached 

between the parties in accordance. 

The Documents/ NOC's / Certificates handed over is attached herewith as ANNEXURE'S. 

POSSESSION HANDED OVER 

For ArihEQ~IAH-!ttA~r:1.N.F.81fA•REAtffORS PVT. LTD. 

~ \yt~'i ..----,-
(SECRETARY} (TREASURER 
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~ .:ro-01, ~c-fcCZ-<15oq[o--4, m ~r fuir, f:Tiwr-'!"'Jci~ ~ (0oqo) I 
website; www.£ereaternoidaauthoritv.in email id: autho rity@gnid a.in 

c-- 6y r 

~:-~ ~ ~ ~ ~ "tj· ~lf>l6-c'.-< ~ IJP=IT cp{'1 ~ ~ ll I 
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ct11,-1d1~-1 cB" -.:rrar=r -n· ~jmx ~-0 ~F.:rr 1~m iJTT xfq')(:ff ~-:­

https://investgnida.in/myGNIDAServices/ ➔ click on PAY BILL ➔ Select your Category 

(Residential/Industrial/lnstitutionaljCommerdal/Group Housing/l.T./Builder/6%1 abadi) ➔ enter 
your ALLOTMENT NUMBER ➔ enter MOBILE NUMBER ➔ enter O.T.P, (received on your mobile 
number) ➔ paid your WATER BILL in water bill head 

G,Rf: 0q-<'lcJ·,lljxil'< ~Lb!C'C \sfcYf ~ ~ ~r 'cf5l" TT mfq c#t ~~'ff~ Wc'IT6 

~ ~ 0q•/lcjf1 RW-f.th1\ cfi 3,~ "GTJiT cRAl' -<jA~ilci cfR I R~ fil-l"-llcJITT ij· ~L/51(',-c 

~ -~ ~ ufBT ,=r cfRT<1 ~ c#t ~ T-f ~ ~ H<-ll-Jljfll': 7f,f7lrfTITT ~1«11Rlfl ~ 

41 ·G'l1zrfr, rtmc#t ~ i\W-4cll~i ~ 'ITT1ft I \) "!,,_ 

&/' /\O~F) ·, / ;\' / 
-',,/'\<ii , 

,_,/{ .,,.\\ \ 

~ ~...£Tcp (vTT1) 
l.!fa~fq:-

1. ~ ~ 'cbl", WR j&T cblllYIC"lcb ~ (.fto) i-Jc?1ctlll cfi ~ ~l2T I 
2. ~ /fl61llcf5 ~GI~ cpl" 3ilcJ~<Qc,li cbllfcJt"I -~ I / 

I/ 
' ' 
~ ~...£Tcp (~) 
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GREATER NOIDA INDUSTRIAL DEVELOPMENT AUTHORITY 
PLOT NO. l,SECTOR-KNOWLEDGE PARK-!\/, GREATl.cR NOIDA C ITY, 

GREATER NOJDA DISTRICT GAUT:'\M BUDH NAGAR . (U .P.) 
\Ncbsttc : \V\V'\v.grcaternoidaauthority.in c -fvlail: authority(i&.gnida.in 

BUILDER RESIDENTIAL WATER CHARGES CUM PAYMENT INTIMATION 

To, 

M/S 1\l< ll l :\NT INl•'RJ,A RE:ALTOl,S PVT. LTD. 
UFF!CI-.: NO. 601 , 6TH FLOOf<, 
S/\Clll.lEV/\ TOWER, PLOT NO. -17, 
COiviMUNIT\' CENT lm , KARK1\l<DOOMA, 
DELlll J 1009?.,IWLI!l· J 1009?.,Df<:LH! 11009?.,DJ~LHI 

Ref; 

As On Da te : 

Allotment No,: 

Plot Size (in SQM): 

Plot No. : 

Block: 

Block Name: 

S~c:tnr Name: 

Location: 

Interest: 

13ill Start Date; 

GNIDA/BRS 02 \ 10 

0'i -Feb ?.02~~ 02: 11:3:?.6 PM 

rms 02 \.J 0000?.1 

39400 

GH 0'/A 

N/!\ 

NONE 

SJi:CT(W--01 

N/A 

l S Dcc-2016 

Plot Size For WatcrBill Generation(in SQM): 

39,1.00 

Dues Inst. Due Amount Due Date Outstanding at Due Deposit Inst. Amount Paid Deposit Date Outstanding at 
Date Deposit Date 

I ··-·-- 3,.ll/l::i6.00 31103120 1'( -5,S4,l 16.80 1 8,50 ,000.00 20 16 2017 --8,50,000.00 

:~ I 0,?.7,800.00 31/03/?.018 1 ,73,683.20 ?. 27,97,578 .00 20?.l -?.0?.2 1.,00,74,119 .6'/ 

;~ J 1,30,'.iS0.O0 31/03/~~ l6,5'/,8'1 l.'/9 3 13,5 1_,433,-00 . 2on-2023 9 l ,5?.,65'/.90 -- ,, 1:1,.1:; ,6'1•1.oo 

s 13,68,008.•10 
··· ··--·-···----

6 15,M,309.21 

'/ 16,:,'.·,,?.9?..00 
-----·------
Tota l 8241589.64 

Outstanding- Balance: 

Interes t on Outstanding 
Balance: 

Min. Charges for Bill Period 
01/0'1/?.0?.2 To 

31/3/?.o·;n : 

Kindly Deposit: 

3 1 /03/'.)020 

31/03/2021 

31/03/?.022 

31/03/?.023 

30 18'J,b60.b9 

18,0'/,03 l.06 

33,"/5,093 .20 

4999011.00 

?.8,41,911. 52 As On Last Due/Deposit Date 

0.00 as on 30/03/2023 

1655292.00 

'14,97,203.52 

NOTE: GNIDA offers 'ONLINE WATER BILL PAYMENT SERVICES'.You can u se this facility after applying KYA. KYA form is·availoble on 
GNIDA website http:/ /www.grcatcrnoidaauthority.in 

NOTE: 
1. Please ensure to deposit these charges othe1wisc Authority will take appropraite action to recover lhe dues. l~xpenditure on recovery of 
above \vill be borne liy you. 
? rn r:,.sr nf Any rl isrrq111nr.y plr11sr rrrnfnr.t WAfrr nill Drpnrtrnr.nt. 

·i;'f'hfo ic tt 001npntor g:onoru.tod roportt honoo roquiro no nignaturc. 

G·<:ncral Condition: 

1. l)i»cou nt of S% will he given against payment of water charges if the ann ual charges is paid before lsl Si., monlh (1st April to 30th Sep.) 
of the financial year. 

?.. Rate of J?. '!·o annual interest till 28-MAR-2018 and 1. 1% annual in terest will be applied from 29-MAR -- ?.0 18 on Half-Yearly compounding 
basi,., on the amount payblc for water charges afctr 3 1st March will be chargeable in case of non-- payment of the annual wat.e1· charges 
after the end of the financial ycal'. 

3. Kindly ma.kc payment by using Online Portal. 

Your's Sincerely 

Manager pal) 

Pages 1 of· l 
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VAKALATNAMA 
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL . BENCH, NEW DELHI 

ORIGINAL APPLICATION NO.392/2022 

IN THE MATTER OF: 

PRASOON PANT & ANR. 

UNION OF INDIA & ORS. 
VERSUS 

. .. PETITIONER 

. .. RESPONDENTS 

KNOW ALL to whom these presents shall come that I/We Rajesh Jain, Director/Authorised Representative 
of Arihant Arden, 601, 6th Floor, Sachdeva Tower Community Centre, Karkardooma, Delhi-110092 the 
above-named Respondent No.21, DO HEREBY appoint MR. RAKESH SINHA (Enrol No. D-2606/99), MD. 
GHULAM AKBAR (Enrol No. D-891/98 (R)), MR. JEEMON RAJU K. (Enrol No. D/192/2000), MR. SUSHANT Sh ~ixt,e_o 

- SHEKHAR (Enrol No. D/4464/2022) & MR. RISHABH RAJ DUBEY (Enrol No. D/3847/2023) ADVOCATES OF IND­
LEGAL, ADVOCATES, A-138, LGF, DEFENCE COLONY, NEW DELHJ-110024 PH: 011-24332786 (hereinafter 
called the Advocate/s) to be my/our Advocate(s) in the above-noted case and authorise them severally: 

To act, appear and plead in the above-noted case in this Cowt or in any other Court in which th~ 
same may be tried or heard and also in the Appellate Court including High Court subject to p~ 
fees separately for each Court by me/us. To sign, file, verify and present Pleadings, Applications 
Appeals, Cross-Objections or Petitions for executions, review, revision, withdraw, compromis( 
petitions or affidavits or other documents as may be deemed necessary or proper for the prose 
the said case in all its stages, subject to payment for fees for each stage. To file and take back de 
to admit and/or deny the documents of opposite party. To withdraw or compromise the saic 
submit to arbitration any difference or disputes that may arise touching or in any manner relati: 
said case. To take out execution proceedings. To deposit, draw and receive moneys, cheques, 
grant receipts thereof and to do all other acts and things which may be necessary to be don• 
progress and in the course of the prosecution of the said case . To appoint and instruct any od, 
Practitioner or person authorising him to exercise the powers and authority hereby conferred , 
Advocate as he may think fit to do so and sign the Power of Attorney in this behalf on rnv/ 011r hPchi:i It' 

:~~t::;: ~~et:en:~~;rn:~ !:i~::.e~~:g:i~: t~/~;iJo:;t;c:~~~: t~l ~~t~:t~~~: Ill I Ill llllll II IIIIIII II ll\11111111111111111111 I 1111111111 
undertake that I/we or my/our duly authonsed agent would appear m Court >1.oz-s3~·Hz 

inform the Advocate for appearance when the case is called . w•t•zssL9•taz.L::na 
33=1 .U:lnO:J 11-1130 .:10 .L:lN 

And I / we undersigned do hereby agree not to hold the Advocate or his : ~ 

the result of the said case. The adjournment or other cos'ts whatever ordered by Z ~ . \ 
Advocate which he shall receive and retain for himself. 

And I/we the undersigned do hereby agree that in the event of the whole or part of the fee agreed 
by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the 
prosecution of the said case until the same is paid up. The fee settled is only for the above case and the 
above Court and unless agreed by the Advocate in writing shall be for a period of three years only. I/we 
hereby agree that once the fees is paid, I/We will not be entitled for the refund of the same in any case 
whatsoever. 

IN WITNESS WHERE OF I/ We do hereunto set my/our hand to these presents, the contents of which 
have been read over and explained to and understood by me/us on this I( th day of January, 2024. 
/} _ . - "i!oiArJhanttnfrra Realtors Pvt. Ltd. 

~ ~ I 

ADVOC~ J _ ~ CLIENT(S) ""'(J~ 
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